
\ 

.J1 
CJALi 	ITRTIVE TRI.BUNMJ 

ERNt%KULd_.M 

0.A.-534/93, 602/9, 1146/93. 
229/94, 238/94 0  1077/94, 210194. 

TueSday, this the lat dy of November, 1994, 

CORAMs 

IDN 1 8IE MR. JU&TICE CkTTUR 8AABAJ NAIR, 'VICE CkAIRI4AN 

li:N•BLE MR. P.V. VENKATAKRISM&N#  AJIbJISTRATIVE MRNBER 

o. 534f93 

M.G. Thulaeidas 
5/0 P.R. unJhikrishna piliai 
Graduate Assistant (Maltyalani) 
Government High School, Xavaratti 
union Territory of L.akshIdweep 

By AdvoCate Mr. P.V. )thanan 

vs. 

1 • The Administrator 
union Territory of L.akskiadweep 
avaratti 

2. The Director of £dation, 
Union Territory of Lakshadweep,, 
Kavarotti 

BY Advocate M. 14.V.$. Nainpoothiri 

O.A. 02/93 

16 Amil .B.V. 
8/0 N. VasaVan 
Graduate Assistant (Mathematics) 
Government High School,, Kadmat, 
Unifl Territory of Lakshadweep 

2. Chandran Thettath 
8/0 KunhikeluT. 
Graduate Assistant (Mathematics) 

/ Gover1unt nigh School, Minicoy 
Union Territory of Lkshadweep 

30 vijayen K. 	 - 
8/0 Kunhikrishn&A 
Graduate Assistant (atbem1tis) 
Government High School, Kalpeni 
uiion Territory of LeJcsbadweep 

By Advocate Mr. p. V. thnan 

vs. 

Xo.The MWinistrator 
'..union territory of L.aakiadweep 

varatti 

• 	2. TheireCtor of £dLc"tion 
• 	 uricn Territory OL .a5hadweep 

Py-kdvocte p'r. MeVSr 	ootbiri - 

Applicant 

Respondents 

A?p1 icants 

Respondents 
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Q.A.l346/9 

3 A4W&hn X K• 10 Kelan X. 
Gradu3te AasiBte1t(kiindi) 
Qovernment 1igh school, %4yaratti 

2. Chandrae1herfl pp. 
s/a Apakunki, 

• 	Graduate Assistant (Hindi) 
oovernment High Sch)ol, Kalpeni 	Appliconts 

BY Advocate Mr. P o  Ve  

Vs. 

lo The dxnini.trator. 
• 	Unin Territory of Lakshadweep 

Kavratti 

2. The Director of Ed%gation, 
union Territory Of Lakehadweep 

• 	Keveratti 	 •. 	 Reaondents 

By Advocate Kre ii.V.S. Naupootbiri 

O.A. 2260/93 

1, K. Aiflifli W° G' PhP 
Language Teacher (Mâlayai.am) Grade-11 
Government senior Basic school, Kovaratti 

C. RajendrarI /o Cho1anathaU 
Graduate Assistant 
Government High chol, Kavaratti 

Shihabudciin V.14. B/o v.c& Mhammed ithar 
Trained Graduate Teacher(ociai. &tudies) 
GovernmefltfrLigh 6czol, Kavaretti 

Benny l4athew 5/0 Natbew 
Trained Graduate Teacher(Hindi) 
Government High acbool,, Kavaratti 	Applicants 

By Advocate We K4' • DiBnd&Y&ni 

vs. 

3. Union of India represented by the 
Secretary.GOVerflme't of India 
Ministry of 1me Aft eirs,liw Delhi 

2. The Administrator, 
Union Territory of Lakshadweep 
Kavaratti Islands 

.. The Director of £deatiofl, 
Union Territory of La18h4dweep 
Kavaratti 	 &espozidents 

By Advocate Nr. ei.V.5. Nagoothiri 

•--OA. 67/4 
• 	 I 

Gre duate £55 iS tent (English) 
union;;ferritorY of 1.aksbadweep 	Applicant 

S ..  

S. 
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Thomachan K.T. 
TJ (odiaL studieS) 
Government High &cbOOl,t4iniO3y, 
Lakshadweep 

j1en K. Jacob, 
TGT (Pkyaics) 
GoveEnPIelIt High Scho 1. 
MinOOy, Laksbadweep 

40 Rosily V.0. 
TOT (Hiidi) 
Government .8. $chool 
Miry,Lakshadwee 

By Advocate .K.P. DandPani 

Vs 

19 union of India repre Sent I by the 
Secretary.Goverfllneflt of India, 
Ministry of home Affairs. 
New Delhi 

2. The Adini5trator; Uniofl Territory 
of. Lakshddweep, Kavardtti 

App] icants 

. The Director of Ede ati.on 
anion Territory of Lakshadweep, 

	

avaratti 	 Res 
	

tZ 

BY Advocate 1W. 14.V.S. Nampoothiri 

O.k. 1077194 

C 4. Ne.rdysn 
Chenai )uae 
Ka1iie8eEi P.O. 
Kannur District670 562 

By Advocate lw. K. P. *ndapafli 

vs. 

union of India represented by 
the Secretary, Government of £xidia 
Ministry of }me Affairs, 
New j1hi 

The Administrator 
Union Territory of Lakshadweep 
Kavaratti Island 

39 The Dir.ctorof education 
Union Territory of Laksbadweep. 

	

Kavaratti 	 : 	 Reapon 

By Advocate 14g. M.V.&. Nanpoothiri 

.A. 21Q/94 

tha &. W/o Sasikumdr 
Tred Oraduate $indi. Teacher, 

yórn1ner4 t •Be Schol, 
NXELiCOY 

By Advocate M. Co Harikri$hnan 



vs. 

so 5 0. 

/ 
/ 

/ 

2.The Director of £ducatiofl 
U .T • Of Lakehadweep, i.avaratti 

26 The Aistrator, 
UeT. Of I,akshadweep 

- KaVaLatti 

3e union of India represented by Secretary 
to Government, Ministry of kome Mt airs 
New £lhi Respondents 

By Advocate M. 14.V.$. Nampoothir i 

R AI 
CHETTUR SMICARAN NAIR (J VICE CIIURNhN 

Applicants who belong to the mainland, are jeorking 

an teachers under the La)cshadweep Administration, admittedly 

for Long years, though their appointments were atyled adhoc. 

2. 	According to applicants, they were appointed in 

accordance with the rules and it is a misnomer to call the 

appointment adhoc. They rely on decisions of the Supreme 

Court to contend that Long and uninterrupted officiation 

entails regularisatiGa. 

30 	Resondenta wouAd submit that a decision has been 

taJen by the Government of India to Limit regular appointments 

to islanders, with a view to pwtect them in the special 

circumstance. Shri 14.V95. Nampoothiri appearing for respon-

dents raised an ingenious and attractive argument to the 

effect that such special treatment is permissible as part of 

reservation policy. In answer, applicants would submit 

that irrespective of other coz5Lderationa discrimination .  

on the ground of residence is unconstitutional. We think 

that the Government of India akx)uLd take a look at the 

question, whether long years of service can be wiped out 

without any consecuence. They must also cons ir whether 

_the policy of shutting out mainlanders or implementing 

• resex.yc'tion creating uonpl.y or 100 reservation, is 

• permisib1e. Applicants may make a detaiLed representation 

11 
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setting out their case before resonnt union of India, 

within six weeks from todayo vn.on of India shall consider 

the matter with reference to its .Lega, and human asyects #  

and take a deca.on as exeditiouy as they find CQnVeient. in  
Till such a decision is taecen status ciuo as of today will be 

maintained and thereafter, the matter will be governed by 

such Orders as the Governtof India may pass. 

40 	 Appiicstion is disposed of as aforesaid. NO costs. 

Dated the let Novenber e  1994. 

P • V. VE.ATAKk IS HN 	 C HE1UR SAcARAN z Ia ( J) 
:i48TTE )EME1 	 VICE CHAhI&Z!1N 
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